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CBNTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAYABAD

Allahabad ; vated this 4th day of August, 2000
Urligingl Application No, 1093 ©of 1992
trigt « Mogh 1
QAN s
Hontple Mr, Justice AdK Trivedi, Vv,C.
Hon'ble Mr, S, Bliswas, A M.

1. A.K. Kharey son of Late Kameshwar Nath,

Head Clerk in pivisioal Railway MaﬂagEr' s
Uffice, Eastern r{;51.1]_u.-n.!eri,,'’r MOghalSaral.

2, MOtl Lal singh s of Late Hardayal s:mf i
senior Clerk in the Office of pivisiong
Rallway Manager, Eastern Rallway,
Moghalsaral.

(sri sajnu dam, AdvoOcate)

= R AppliCant
Versus

1'% Union of Indig thruugh Genéral Malager,
Eastern Railway, Fairlie Place, L.alcu'tta,

2., Divisional Rallway Manager,
Eastern Railway, Mﬂghalsaral

% senior pivisional fersonnel Officer,
Eastern Railway, Mughalsarai,

(sri DC saxena, Advocate)
e ¢« o o« Jlespngents
By Hon'pble r, Justice f3K Trivedi v.C,

By this applicati  unger section 19 of the
Administrative Tripunals Act, 1985, a direction has
been sought to the respmgents to promote and upgrade
the applican® as Head Clerk and to pay them the arrears

of salary and other gllowgnces w,e,f. 1=1]=1984.

2% Legrneq counsel for the ap[,lical'lt has submi tted
that the department has already given gppointment to

the applicants o promoti angl post and their seniority
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has also been determined from ]-1-1984, However, the
consequential benefits like arresrs of sglary etc, havef

not pbeen given,

3k The respmgents were allowed time @ )0-3=1997

to file sCA. The order reads as under

'-

nLearned counsel for the applicant submitted

that the applicant has since been promoted retrospectivey

w,e,f, 1-1-1981 and also granted seniority accordingly
but the arrears of wages, have not peen granted,
Learned counsel for the respandents is granted 3 weeks
time to file Supp, CA to pring on record the order
which has been passed in this regard and also as to
why the arrears of salary has not peen granted,
Applicants shall hgve 2 weeks time to file Supp, RA,
List for hearing on 25.4-97"

4, However, no SCA has been filed, though more than

three years have passed, (n 9-7-1998, agsin opportunity

was granted to file SCA., In these facils and circumstances
as several opportunities hagve been given to the |
respandents, but they have fgiled to cyrry out the
order of this Iripunal, we dispose of this applicatim
finglly with a directim to the respondents to pay
the entire arrears Of salary which may bé admissible  w

|V eud e [ v oolivg ol
to the applicgnts under rulestJ.thJ.n a perloﬂ\c*f three
mon ths from the date, the copy of the order is MK
before respongent no, 2, the Jiysiional Mznhager,

Eastern dailway, MOghalsaral, NO order gs 10 cOsts,
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Member (A) vice Chalrman



